SCHEDULE I
FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India
(VoluntaryLiquidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
CONVERTERTEC ENERGY SOLUTIONS INDIA PRIVATE LIMITED

NAME OF CORPORATE PERSON

Convertertec Energy Solutions India Private Limited

DATE OF INCORPORATION OF
CORPORATE PERSON

01.01.2021

AUTHORITY UNDER WHICH
CORPORATE PERSON IS
INCORPORATED/ REGISTERED

Registrar of Companies (ROC), Pune, India

CORPORATE IDENTITY NUMBER /
LIMITED LIABILITYIDENTITY NUMBER
OF CORPORATE PERSON

U31900PN2021FTC197407

ADDRESS OF THE REGISTERED OFFICE

AND PRINCIPAL OFFICE (IF ANY) OF
CORPORATE PERSON

Office 601, Pentagon, Magarpatta City, Building P
2, Hadapsar, Pune - 411028,
Mabharashtra, India

LIQUIDATION COMMENCEMENT DATE OF | 27.09.2023
CORPORATE PERSON
NAME, ADDRESS, EMAIL ADDRESS, Sanjay Agrawal

TELEHONE NUMBERAND THE
REGISTRATION NUMBER OF THE
LIQUIDATOR

Address: A-1002, Amrapali Eden Park, Sector-50,
NOIDA-201301

e-mail: sanjayagrawal_sagrawal@yahoo.com

Phone Number: 9811574106
IBBI  Registration  No.:
P00466/2017-18/10809

AFA No. AAT/10809/02/300724/105924 dated
31.07.2023, valid upto 30.07.2024.

IBBI/IPA-001/1P-

LAST DATE FOR SUBMISSION OF CLAIMS

26.10.2023

Notice is hereby given that the Convertertec Energy Solutions India Private
Limited has commenced voluntary liquidation on 27.09.2023.

The stakeholders of Convertertec Energy Solutions India Private Limited are
hereby called upon to submit a proof of their claims, on or before 26.10.2023,
to the liquidator at the addressmentioned against item7.

The financial creditors shall submit their proof of claims by electronic means
only. All other stakeholders may submit the proof of claims in person, by post

or by electronic means.

Submission of false or misleading proofs of claim shall at

Name and Signature of the Liquidator: Sanjay Agrawal

Date and Place: 27.09.2023, NOIDA

nalties.
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THURSDAY, SEPTEMBER 28, 2023

PUBLIC NOTICE
Motice is hershy given that | Mr, Anokbe Lal Yadev 2) Mr. Pradesp Kumar

Yadav 1) Anupama Yadav All Riat: Dhaweda, Kaushambi, Uttar Pradesh 212214, are
nmegotiating with my clients for the Sabe of the Propenty mentioned hereunder,

SCHEDULE OF THE PROPERTY

All thai picce and parcel of Flat Mo, 402 admeasuring arca 921 5q.Ft. i.c.85.59 5q. mirs
HluH:iminimuﬂhm:&.hlmnymlh:Fmﬂh Floorin the building known as
“AMBUTEKALASH™ situated in the building which is constructed on the land bearing
5. Mo 39272 admeasuring about (] H45Ammﬁwiunhﬂllﬂjﬁmm.iqu
rirs. situated a1 Undri, Pune situnte within the registrution Dissrict of Pune,
Sub- District Of Taluka Haveli X11 situate within revenue limits of Tahsil Haveli Pune.

Thie said owners have assured my clicnt that the said property is free: from any
encumbrances nfl'hm:v:rnnmtn:?h title of the cwners are good, clear and
marketable arnd they are absolutc and in sole ufth:lll menthoned

abave. If amry person having amy interest or clai mhlﬂg;,
possession, succession, lien, lease, d.-nlltmn ml:lrl:gl I-1.T-I-I:I1I'I.'II:HI chs

mlmm.nmmwﬁn#uﬁ%mwwhﬂdmﬁ n-hm cal

upon b inform in tmﬁng lmlﬂngmdlhe.nhpﬂlm ?‘unFm:h mierest
or claim aslong with documentary n ssppor |I:=r=uhrrﬂﬂn 15 (Fifteen) days
from the date of publication hereof, |runnnhubjulm“n::nmdﬂlhh1ﬁuhmd
pmudm:r:htnlﬂ! lhnm:mthn m1W|Mﬂl
such claim if any, shall deemed 1o have heen warved and or a client shall
mwﬂﬂ:ﬂwmmnmwim the said owner as if there are no claims of whatsoever
mature on the said property and no objection's will thereafier be entertained by my client,

ADV MAJID PATHAN

PUBLIC NOTICE

KOTICE i3 herety ghsen hat All thal piece and pancel of the propety of Flat admeasuring 662
5q. FL Le. 51.52 Sq. Mirs. on 151 Fioor, in "Shivmalfar® sisried af S No. 1 Hissa Mo, 31 skualed al
Pimple Gurav, Taluka: Haveli, Dist: Pune within local imits of Pimpri Chinchwad Municipal
Corporation, Pune and within the regsstration limils of Sub-Regisirar Haveli No. 1 1o 27, Pune (the

Assignment datad O7.08.2023, regisiered at Sr. No. 180132023, in the Offica of Sub Regisirar,
Havell Mo, 19, Pune. Ko society has been formed and the NOC inom the Developers for creation of

morgage is nol available for unavoidable cirumstances. Rehying on the said representation.
Piramal Capitad and Housing Finance Limiled (PCHFL)will be dsbursing ioan against the security of
ihe said property. All personds having any cialm againgt or in respact of the sald Proparty am hareby
requasied o ralss Sheir objecticns with supporing documantary evidance al the address monlionad
herein below by Registered Post A. 0. within 7 days fom the date hereof, faiing which the claim ar
chaimns, I any, of such personor parsons will be considered |ohave been waived andior abandaned.

MANEESH G. PHATAK, Advocate
240, Shariwar Peth, Near Omkareshwar Tampla, Pune - 411 030

Pune
Date: 27.8.2023

IDBI Bank Ltd.
(“ IDBI BANK Retal Recovery, 081 House, 151 Fioor, Dnayaneshwar Pacuia

CIM - L5 SN0 148835 Chowk, F.C. Road, Shivali Magar, Pune-411004.

NOTICE UNDER THE SECURITISATION AND RECONSTRUCTION OF FIMANCIAL ASSETS
AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 (the SARFAESI Act)

Mame of the Borrower's: Mr. Ganash Name of the Marigagor's- Mr, Ganesh
Devram D Kumbhar, Mrs Rupall Ganesh Devram D Kumbhar, Mrs Rupall Ganesh
kismiohar . kumbhar .

Molics |s hereby given fo e aforesaid Borrower fhat the aforesald Borower was
sanchioned financia assstance of Rs. 16,51, 311/- {Rupees Sixiesn Lakhs Fifty One
Thousand Three hundred and Elaven by IDBI Bank Lid, [IDBY Bank), by way of Term Loan

fior A) Home loan Balanos Transfar Afc no: 1T8B8T5100000185 Loan Amount: Rs.4.50, 000/, B)
Home loan Balance Transier Adc noc 1TBESTE100000170 Loan Amount: Rs.6,55 000-C) HL
TOP UP Loan Ajc No,17BB575100000204Loan Amount: 5,00,0000- D) Loan for Insurance
Premium Alc Mo 1T866T5100000213 Loan Amount:Re 46311/ Pursuand to the sanclion of the
said financial assistance, necessary loan and security documents were executed by Mr Ganesh
Dovram D Kumbhar, Mrs Rupali mm:mu}dummmm
secured, inter alia, by morgage by daposit of tille deads of the proparty mantionad balow, As the
aforesaid Borrower has defaulted in repaymant of the sald fnanclal assistance in terms of the
Loan dated 28-10-2017, accouni of the Borower has been classified a8 non-

assets (NPA Dale 10-06-2023) in the books of IDBI Bank in ferms of the guidelines
umdhrgnm

PUBLIC NOTICE

L.g HEH[I HBUSING FIHAHBE LII'ﬂITEI]

Under Section 13 {2} of the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interast Act, 2002 ("Act”) read with Rula 3 of tha Security

Interest (Enforcement) Rules, 2002 ("Rules”)

Whereas the undersigned being the Autharised Officer of Hermo Housing Finance Limited (HHFL)
Lndar theAct and in exercise of powers condarred uncer Section 13(12) read with Rule 3 of the Rules
aiready issued detafed Demand Noticas daled balow under Section 13{Z)of the Act, caling upon the
Bormowes(sCo-Borower(s)Guarantor(s) (all singularly or fogether nefarmed 1o "Obé
HeirjsiLagel Representativeds) lalad hereundear, 1o pay the amourls manlioned in the respactive
Demand Notice/s, withn 0 days fom the dale of the respactive Nobioa/s, as per detaids given below,
Copies of the sald Motices are served by Registered Post AD. and are available with the
undarsignad, and the said Obigor(s)iLegal Heir{z)Legal Representative(s), may, i they so desire,
colect the respective copy from the undersignad on anry warking day during normal office hours.

In conneclion with the sbove, Maolice is hersby given, once again, lo e said Obligor(s) /Legal
Heir(s)Lagal Represantativeis) o pay to HHFL, within €0 days from the date of the respaciive

Punme ADV IMRAN MAJID PATHAN k of india (RBI) from Eime 1o lime. In view of the defaults tythe | | Neten's, the amounts indicated hermn below agains! Iheir respective names, togete with further
Flociintrs s bl ol e FORM-A, PUBLIC ANNOUNCEMENT Wﬁfmk-ﬂhwwm-m-ﬁ;@ﬂﬁng Intirest i detailoc below from e raspective dajes menioned balow in column (4) 1 the date of
. vwndi, Hadapsar declared the financial assistance logether with intersst cocumerssheriings, .
Date : 28/09/2023 Mabile 9823077730, 9823107638 | |  (Reguistion 14 af the insolvancy and Banknuptcy Boand of ndla (Volimtary Liuldation Procoss) ting Rs. 18,20,999/- (Rupees Eighteen Lakhs Twenty Nine Thousand Nine hundredang | | PRY™en’ and | or reaisaion, read wh he loan agreemeni and ofher "iny
Requiador, 2017) inety Nin orly) &8 on 10-08-2023, 10 have becora irmediately dus and payabis by the | | Seculsd by the sad Obigars). As secuy o dus epayment of e oan, e elowing Secured
FOR THE ATTENTION OF THE STAKEHOLDERS OF CONVERTERTEC ENERGY SOLUTIONS Barmwer and caled upon the Bomower o i 1081 Rank the said sums together with further m}hmmfﬂwumﬂ Mhﬂmm
INDIA PRIVATE LIMITED intaras! tharean with eflect from 1 qumammwu Loan Mame of Obligoris)/ Total Outstanding Date of
1. | NAME OF CORPORATE PERSON | Convarlertec Energy Solufions India Privaty Limited mmhﬁwwlﬂ.mmLHMﬁmmﬂ.ilu.m.ﬂmé-mmwlaﬂﬁ Account Lagal Helr(s)/Logal Dues (Rs.)ason | Demand Notice
2. | DATE OF INCORPORATION OF 0101 2031 Twenty Nine Thousand Nine inaty v} |5 presen payatle Na.
CORPORATE PERSON u.ﬁmummumhu.ummmﬁﬁmmtmmmlm.-mmm Nepoossnintvely) baows dul” Date of NPA
PGSSESSMH NOTK;E CORSURATE PERSON IS SR Necassary notics was issuad/served bry IDBI Bank, undar section 13(2) of the SARFAESI Act | | 2000024587 | LATAVITTHAL KHAMGAL on 21-Sep-2023 Dd-Aug-2023 |
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Contimpe From Previous Page

The KPis disclosed below have been used historically by our Company to understand and analyze the business performance, which in result, help it in
analyzing the growth of various verticals in comparison to our Company's peers, and other relevant and material KPIs of the business of our Company that
have a bearing for arriving at the Basis for Issue Price have been disclosed below. Additionally, the KPis have been certified by way of certificate dated
September 23, 2023 issued by M/s. JMR & Associates LLP, Peer Review Auditors, who hold a valid certificate issued by the Peer Review Board of the
Institute of Chartered Accountants of India. The certificate dated September 23, 2023 issued by JMR & Associates LLP has been included in “Malerial
Contracts and Documents for Inspection” - Material Docurments to the 1ssue on 297 of the Prospectus.

The KPlIs of our Company have been disclosed in the chapters titied “Business Overview" and “Management's Discussion and Analysis of Financial
Condition and Resulls of Operalions - Key Performance Indicalors™ on pages 131 and 214, respectively, We have described and defined the KPIs, as
applicable, in “Definitions and Abbreviations.” onpage 2 of the Prospecius.

Our Company confirms that it shall continue to disclose all the KPIs included in this chapter on a periodic basie, at least once in a year (or any lesser period
as determined by the Board of our Company), for a duration of one year after the date of listing of the Equity Shares on the Stock Exchange or for such other
duration as may be required under the SEBI ICDR Regulations. Further, the ongoing KP1s will continue to be certified by a member of an expert body as
required under the SEBI ICOR Regulations.

Key Performance Indicators of our Company.

A list of our KPis for the Fiscal 2023, Fiscals2022 and Fiscal 2021 is sel oul below:

Particulars As on March 31, 2023 As on March 31, 2022 As on March 31, 2021
Revenue from operations (2 In Lakhs)" 17644.97 15190.78 13545.94
Growth in Revenug from Opérations (%)™ 16.16% 12.14% 20.08%
EBITDA (T In Lakhs)” 185233 1710.42 1472.02
EBITDA Margin (%) 10.50% 11.26% 10.87%
" Restated Profit After Tax for the Year (2 in Lakhs) 506,50 452 62 330.96
PAT Margin% " 2 87% 2.08% 2.44%
Net Worth™ 5234.79 4728.29 4275 67
Capital Employed 14266.99 14997 64 10581.04
RoE (%) 10.17% 10.05% 8.05%
RoCE (%)™ 11.00% B.BT% 10.51%
Notes:

1. Revanise from Opérations means the Revenue fram Cpéralions a5 appeanng in the Resiated Financial Statemants.

2.Growth in Revenue from Operations (%) 5 cafcudated as Revenue from Operations of the relevant parod minus Revenue from Operations of the preceding penod,
divided by Revenue from Operations of the preceding period.

JEBITDA Is calcutated as Profit before fax + Depreciation + Finance Cost - Other Income.

4 EBITOA Margin' is calcudated as ERITDA avided by Revenue from Operations.

5.PAT Margin' is calcuwlaled as PAT for the periodiyear divided by revenue from operations.

&.Net worth means the aggregate value of the patd-up share capital and alf reserves created out of the profils and securities premium account

7. Capital Employed is calculaled as Ne! worth + Long Term Borrowings + Short Term Borrowings + Current matwities of lang-term bormowings.

8 Return on Equity is ratio of Profit after Tax and Average Shareholder Equity

9.Refurn on Capital Employed s calculaled as EBIT divided by capital employed, which is defined as shareholders' equiy plus total borrowings {curren! & non-current}.

Explanation of KPl Metrics:

Our Company in consultation with the Lead Manager, is justified of the Issue Price in view of the above qualitative and quantitative parameters. Investors
should read the abovementioned information along with the chapters entitled “Risk Faclors”, “Business Overview" and “Resialed Financial
Statement” on pages23, 131 and 184, respectively, to have a more informed view. The trading price of the Equity Shares could decline due to the factors
mentioned in the chapter antitied *Risk Factors® or any other factors that may arise in the future and you may lose all or part of your investments.

The Price Band/ Floor Price/ Issue Price shall be determined by our Company in consultation with the LM and will be justified by us in consultation with the
LM on the basis of the above Information. Investors should read the above-mentioned information along with “Business Overview”, “Risk Faclors” and
“Restaled Financial Statemenis" on pages131, 23 and B4 respectively, to have a more informed view. The trading price of the Equity Shares of our
Company could decline due to the factors mentioned in “Risk Factors” or any other factors that may arise in the future and you may lose all or part of your
Investments.

GENERAL RISK

Investments in equity and equity-related securities involve a degree of risk and investors should not invest any funds in this Issue unless they can afford to
take the risk of losing their investment, Investors are advised to read the risk factors carefully before taking an investment decision in this lssue. For taking an
investment decision, Investors must rely on their own examination of our Company and the Issue including the risks involved. The Equity Shares in the Issue
have neither been recommended nor approved by Securities and Exchange Board of India nor does Securities and Exchange Board of India guarantes the
accuracy or adequacy of this Prospectus. Spacified attention of the investors Is invited to the section titled “Risk Factors™ beginning on page 23 of the
Prospectus.

CREDIT RATING: This being the issue of Equity Shares, no credit rating Is required.

DEBENTURE TRUSTEES: As this is an issue of Equity Shares, the appointment of Trustees ks not required,

IPO GRADING: Since this issue is made in terms of Chapter IX of the SEBI (ICOR) Regulations, there is no requirement of appointing an IP0 Grading Agency.
INFORMATION AS REQUIRED UNDER SECTION 30 OF THE COMPANIES ACT, 2013: Contents of Main Objects as per Memorandum of Assoclation of
our Company.

MAIN OBJECTS AS PER MEMORANDUM OF ASSOCIATION OF THE COMPANY

For information on the Main Objects of the Gompany, please see “Misfory and Certain Corporate Matters” on page 159 of the Prospectus and Clausa Il of
the Memorandum of Association of our Company. The Memorandum of Assoclation of the Company is a material document which is avallable for
inspection in retation to the Issue, For further details, please see “Material Contracts and Documenis for Inspeciion” on page 297 of the Prospectus.
LIABILITY OF MEMBERS

Liability of the Members of the Company is Limited.

AMOUNT OF SHARE CAPITAL OF OUR COMPANY AND CAPITAL STRUCTURE

Authorised Share Capital is ¥ 1200.00 Lakhs divided into 1,20,00,000 Equity Shares of face value of T 10.00/- each. Issued, Subscribed and prior to the
issue is T §78.43 divided into 97 84,308 Fully Paid Equity Shares of T 10.00/- each. Proposed Post Issue Pald-up Share Capital ¥ 1,075.98 divided into
1,07.58,792 Equity Shares of ¥10.00/-each. For detalls of the Share Capital and Capital Structure of the Company, please refer to chapter titled “Capital
Structure” on page 59 of the Prospectus.

NAME OF THE SIGNATORIES TO MEMORANDUM OF ASSOCIATION AND THE NUMBER OF SHARES SUBSCRIBED BY THEM

Ajay Sikka and Sandeep Sikka were the original subscribers to the Memorandum of Assoclation who subscribed 50 and S0 Equity Shares each respectively
of €100.00/- each aggregating to 100 Equity Shares.

COMPANY SECRETARY AND
COMPLIANCE OFFICER

Rajat Kathpalia

A-12 Industrial Development Colony
Jalandhar - 144012 Punjab, India

Tel No: 0181 -2610341 / 0181- 2611763

Email: cs@sharpchucks. com
Website: www sharpchucks.com

Investors can confact our Company Secrefary and
Cormatiance OWfcer, [he Lead Manager or the
Repistrar (9 the issve, v case of any pre-issve or
posi-fsue redaten’ probiems, sieh &5 non-receipf of
datters of afolment, non-credl of alfolied Equity
Shares in ihe respeciive benalicary accoum, mon-
receipl of rsfvnd orders and non-recaipt of funds by
faciramic mode alc,

LEAD MANAGER TO THE ISSUE

REGISTRAR TO THE ISSUE
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SKYLINE FINANCIAL SERVICES PRIVATE LIMITED
D-153 A, 15t Floor Okhta Industrial Area, Phase-|

New Delhi - 110020, Dedhi, India

Tel No: 011-40450193-97

Fax No: 011-26812683

E-mall id: ipo@skylinerta.com

Website: www. skylinerta.com

Investor Grievance M: grigvances@skylingrta.com

Contacl Person: Anuj Rana

SEBI Registration No: INRDOO003241

FEDEX SECURITIES PRIVATE LIMITED

B 7, 3rd Floor, Jay Chambers, Dayaldas Road,

Vile Parte - (East) Mumbai - 400 057, Maharashira, India
Ted No.: +91 81049 85249,

Investor Grievance Email: mh@fedsec. in;

Website: www.fedsec.in ;

Contact Person: Saipan Sanghwi

SEBI Registration No.. INMOOO010163

KPI Explanations
Revenue from Operations Revenue from Operations Is used by our management to track the revenue profile of the business and in turn helps to
assess the overall financial performance of our Company and volume of our business
Growth in Revenue from Operations | Growth in Revenue from Operations provides information regarding the growth of our business for respective
periods
EBITDA EBITDA provides information regarding the operational efficiency of the business
EBITDA Margin (%) EBITDA Margin (%) is an indicator of the operational profitability and financial performance of our business
PAT Profit atter tax provides information regarding the overall profitability of the business,
PAT Margin (%) PAT Margin (%} is an indicator of the overall profitability and financial performance of our business
Capital Employed Capital employed, also known as funds employed, is the total amount of capital used for the acquisition of profits by
a firm or project.
Net worth Net worth |s used by the management to ascertain the total value created by the entity and provides a snapshot of
current financial position of the entity.
RoE (%) RoE provides how eﬂichmhrm.lrr.‘rumpanr generates profits from shareholders funds.
RoCE (%) ROCE provides how efficiently our Company generates earnings from the capital employed in the business.
10.Weighted average cost of acquisition

a) The price per share of our Company based on the primary/ new issue of sharas {equity/ convertible securities).

There has been no issuance of Equity Shares or convertible securities during the 18 months preceding the date of this DP where such issuance is equalto or
more than 5% of the fully diluted paid-up share capital of the Company (calculated based on the pre-issue. Except capital before such transaction(s) and
excluding employee stock options grantad but not vested), in a single transaction or multiple transactions combined together over a span of 30 days.

b) The price per share of our Company based on the secondary sale/ acquisition of shares {equity shares).

The details of the Equity Shares or convertible securities transacted by the Promoters, members of the Promoter Group, Selling Shareholder or
Shareholder(s) having the right to nominate director(s) in the board of directors of our Company are a party to the transaction (excluding gifts), during the 18
months preceding the date of this Prospectus, where either acquisition or sale is equal to or more than 5% of the fully diluted paid up share capital of our
Company (calculated based on the pre-issue capital before such transaction/s and excluding employee stock options granted but not vested), in a single
transaction or multiple fransactions combined together over a span of mlllnu::'iﬂ days {'Eemndilﬂransaﬂtmn ), are as follows:

November 24, 2022 | Rajeev Gupta Ajay Sikka | 13000 1I} 10 Transter Cash 1.30
November 29, 2022 | Abhishek Jain 58000 10 4 Transfer Cash 2.32
December 6, 2022 | Ravinder Kumar Jhall 28000 10 10 Transfer Cash 2.80
December 2, 2022 | Ashok Sikka 642892 10 2 Transier Cash 12.86
December 16, 2022 | Dinesh Sikka 29926 10 2 Transler Cash 0.60
January 13, 2023 | Anil Kumar Virmani 50602 10 10 Transfer Cash 5.06
March 21, 2023 Dhira| Arora L - 60400 10 10 Transfer Cash 6.04
March 02, 2023 Anjali Arora Gopika Sikka| 17450 10 10 Transfer Cash 1.75
Total 9,00,270 32.72

Weighted average cos! of acquisition (secondary transaclions) per Equity Shares T 3.63

€) Since there are no transactions 1o report to under (a) and transaction to report under (b) theretore, information based on last 5 primary or secondary
transactions (secondary transactions where Promoter / Promoter Group entities or shareholder(s) having the right to nominate director(s) in the Board of
our Company, are a party to the transaction), not older than 3 years prior to irrespective of the size of transactions, is as below:

Type of Transactions Weighted average cost of acquisition (¥ per Equity Shares)* |  Issue Price
Weighted average cost of acquisition of primary / NA NA
new issue as per paragraph 8(a) above.
Weighted average cost of acquisition for secondary sale / 7363 758
acquisition as per paragraph 8(b) above

*As certified by JMR & Assoclates LLP, Charfered Accountants, by their certificale dated Seplember 23, 2023,

For details of our Company's key performance indicators and financial ratios, please refer to chaplers entitied “Basis of Isswe Price” and “Business
Overview” cnpages and respectively. The Issue Price of T 58/- per equity share (including premium of T 48/- per equity share) has been determined by
our Company, in consultation with the Lead Manager. The trading price of the Equity Shares could decline due to the factors mentioned in the chapter entitied

AVAILABILITY OF PROSPECTUS

Investors should note that Investment in Equity Shares involves a high degree of risk and investors are advised to refer to the Prospectus and the Risk
Factors contained therein, before applying in the Issue. Full copy of the Prospectus will be available at the website of SEBI at www.sebi gov.in, the website of
Stock Exchange at www.nseindia.com, the website of our Comp Website at www.sharpchycks.com and also on website of Lead Manager at
www fedsec.in,

AVAILABILITY OF PROSPECTUS AND APPLICATION FORMS

Copies of the Application Form and the Prospectus will be available at the offices of the LM, the Designated Intermediaries at Bidding Centers, and
Registered Office of our Company. An electronic copy of the Application Form will also be available for download on the websites of the Stock Exchange(s),
the SCSBs, the Registered Brokers, the RTAs and the CDPs at leastone (1) day prior to the Offer Opening Date.

APPLICATIONS SUPPORTED BY BLOCKED AMOUNT (“ASBA")

The investors are required to fill the application form and submit the same to the relevant SCSBs at the specific locations or registered brokers at the broker
centers or RTA or DPs. The SCS5Bs will block the amount in the account as per the authority contained in application form. On allotment, amount will be
unblocked and account will be debited only to the extent required to be paid for allotment of shares. Hence, there will be no need of refund. For more details
onthe ASBA process, please refer to the details given in Application Form and the Prospectus and also please refer to the chapter titled “Issue Procedure™ on
page 258 of the Prospectus.

APPLIGATION SUPPORTED WITH UNIFIED PAYMENTS INTERFACE (“UPI")

APPLICATION SUPPORTED WITH UNIFIED PAYMENTS INTERFACE: Investors are advised to carefully refer SEBI Circular SEBI /HO /CFD
/DIL2/CIR/P/2018/138 dated November 01, 2018 and as modified through its SEBI circular (SEBYHO/GFD/ DIl2/CIR/P/2019/S0) dated April 3, 2019, SEBI
circular (SEBIHO/CFD/DILZ/CIR/P/2019/76) dated June 28, 2019, SEBI circular no.SEBYHO/CFD/DILZ/CIR/P/2019/8S dated July 26, 2019, SEBI Circular
SEBI/HO/CFD/DCR2/CIR/P/2019/133 dated November 08, 2019, SEBI Circular No.SEBIHO/CFD/DI2/CIR/P/2020/50 dated March 30, 2020, SEBI circular
no. SEBIHO/CFD/DILZ/CIR/P/2021/2480/1/M dated March 16, 2021, SEBI circular no. SEBI/HO/CFD/DILZ/ CIR/P/2021/47 dated March 31, 2021, SEBI
Circular no. SEBYHO/CFD/DI2/P/CIR/2021/570 dated June 2, 2021, SEBI Circular no. SEBI/HO/CFD/DIL2/CIR/P/2022/45 dated April 5, 2022 and SEBI
Circular no. SEBIHO/CFD/DIL2/CIR/P/2022/51 dated April 20, 2022 and any subsequent circulars or notifications issued by SEBI in this regard for the
procedure to be followed for applying through UP!. Retail Individual Investor have to apply through UP| Mechanism. Retail Individual Investor whose bank is
not live on UP| as on date of this circular, may use the other alternate channels available to them viz. Submission of application form with SCSBs/ using the
facility linked online trading, demat and bank account list. For further details, please refer the chapter tithed "Issue Procedure” beginning on page 258 of the
Prospectus.

Sponsor Banker/ Banker lo the Issue and Refund Banker 1o the Issue: ICICI BANK LIMITED

All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to them in the Prospectus.

investor should read the Prospectus carefully, including the “Risk Factors™ beginning on page 23 of the Prospectus before making any investiment

decision. SHARP CHUCKS AND MACHINES LIMITED
On behalf of the Board of Direclors
Sd/-
Ajay Sikka
Date: September 27, 2023 Managing Director
Place: Jalandhar, Punjab DIN: DDGE5858
SHARP CHUCKS AND MACHINES LIMITED is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvals,
market conditions and other considerations, an Initial Public Issue of its Equity Shares and has filed the Prospectus with the Registrar of Companies,
Chandigarh,
The Equity Shares in this Issue have not been and will not be registered under the US Securities Act 1933, as amended (the “Securities Act”) or any state
securities laws in the United States and may not be Issued or sold within the United States orto, or for the account or benefit of, “U.S. persons” (as defined in
Reguiation 5 of the Securitias Act).
The Equity Shares have not been and will not be registered, listed or otherwise gualified in any other jurisdiction outside India and may not be Issued or sold,
and Application may not be made by persons in any such jurisdiction, exceptin compliance with the applicable laws of such jurisdiction.

- v
i P
LK el
=Sl —

financialexp.epapr.in

- e ._F - >
. Yaniy

Pune




